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O R D E R(Cral)
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Learned counsel for the applicant states that the

)

representations made by the applicant against the impugned
orders dated 17,6,1991 and 1.,8.1984 have not been decided

by the Respondent No,1 i.e, Lt, Governor of Delhi, therefore,
he seeks permision to withdrew the application, if the
appropriste directions are given to the concerned respondent
to consider the representations of the applicant and decide

)))(r 54“’{’
M’ ™ the ¢pee in accordance with law,

2. In visw of the aforesaid request, it is directed

that Respondent No,1 shali consider the representations

made by the applicant in accordance with law and take his
W - dec ision thereon, latest by 30.9,1996., It is made clear

Contd, . see 02/-
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that even if the decision is against the applicant, and the
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applicant is nct satisfied with the same, it will not be
open to the applicant to challenge the legality and
validity of the impugned orders dated 17,6,1991 and
1.8,1984 (produced at ANNEXURE A-1 and A-2 respectively
to the Original Application) by filing fresh Original
Application, - However, Respondent No,1 is directed to
dec ide representations on merits in accordance with law,
without being influenced by the fact that the applicant
has nopt been granted liberty to challenge the impugned
orders by filing fresh OA, Subject to the aforesaid
observation and direction, this OA is permitted to be

withdrawn and the same stands disposed of as withdrawn,
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